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Shitd K.S.Patofe,

WorRANG a4 Casyal WonrkerjFeon,

it the Of4fdice 04 the Joiht

Directon Generad, o4 Forelgn
Trade, Fune agnd. residing at

574, Bhoaivani Feti,
Fune 427,

By Advocate Shai S. Ramamuriiy

V/ia.

1. Undon o4 India,
Lhtough the. Secretary,
Mindistry of Commesce.,
Government o4 Inddia,
Udyog Bhavan,

New Defid ~ (10 Goi.

[}

The Directon Generat o4
Foreign Trade.,
Ofbice o4 drectorate.

Generat o4 Foredign Trade,

udyog Bhavan,
New Defhi~-i10 001,

3. The Joint Dinector Genenras

04 Foredgn Trade.,
New C.G.d. Buitding,
New Mardine Lines,
Churchgate.,

Mumbad. - 400 020

4, The Joinit Director Generad

o4 Foredign Trade.,

“C’ Béock, PMT Commenciai,
Compiex, Shankanr seth Road,
Swargate, Pune - 477 037,

By Advocate R.K.Sheity
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SHRI JUSTICE BIRENDRA DIKSHIT, VICE CHAIRMAN
SMT. SHANTA SHASTRY, MEMBER[A}

Appiicant

Kespondents

Fex Smit. Shanta Shasiny, Member{A]

The appiicant mad earidier fiLed OA

disposed ot by

ornder dafed

-

F472007

by

No.184/2000 Wwiich

this  Tadbunal.
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piisuance. o4 The ordesx, mep&é@eniatﬁan was made by Lthe present
applicant on 28/2/2001 giving details o4 the numben. of days That
e had worked 4in ithe offdlce yaaawiée porom 1995 £428£ 71999, Tﬁ&a
represeniation o4 ihe applicanit was consddered and a ép&&k&ﬁg
ornder was passed on 25/7/2001 rejecting the representation. The

ground glven 44 That he had not puti in fthe reqlired nimbedr of 206

days 04 continuous service in tenrms op the iexams and condltlomnsd

Ladd down 4in the DOPAT OM dated 10/9/93, I& was further observed
thai The appiicant had {aifed Lo puinish documeniany evidence 04
b CORTARUOUA  Adenvdice of more Lhan 7206 days, Thereasder a
furtiesr Leifier was Assued on Z86/1172001 atafing That  the
appélcant L4 rnot eldigible fon grani of femporary SLaiiis ACCOAAANG
to the DOP&T OM dated 10/9/93. Afso there is no work An any o4
the odfdice o4 the Director General o4 Foredlgn Tarade on iregufar
basdis in  The Weatern 2zone and theredore AL 46 noil posaddible Lo
engage any dally wagers further., I+ was akso podnted ouil Lhat
the appéicant was not a party in 0A No.576/2001 and Zheredore
consideration of his representation ddd not arise.,

Z. The Ffearned counsed pon the appiicant contends Lthat There
wi4 enough documenifaty evidence 1o show Lhat Lhe appﬂécant‘waa
working 4on more fhan 206 days. He has drawn our atdentdion 2o
The atatement at page-79 o4 COA given by ihe Office of Lthe Joint
Director Generak, Fune. Thds statement was issued on 15/5/2000.
Accomdéng o this The appé&caﬁt had put 4in  4aom 1996 onwards
Z23ddays, Z27days, Z3Zdays and Z37days 04 yearwise condLinuousd
Aeavice in 1999, When Lthis statement is availabie, we cannoi say
that the appiicant has roi put <n 206daysd o4 confinuousd Service,
Th4-4 Tadbunak Fra afready directed 4in tThe Judgement 4in
OA-136/2060 dated 7/2/2001 in para-11, that i4 ithe appiicant had
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put dAn 206 days service in  one  yead ab claimed bylhém; t&é
respondenis have Lo granit temporary stoitus as per OM dated 1/5/93
o4 DOFP&T though he was 17971993,

3. In view 04 This, 4n out considered view, theﬁ @ppé&ﬁ@nz’é
oaHe needs +o be ire-considered and the appiéican -gaaniéd
temporary staius as abready directed. The 4eépéﬁdenté d&é
ditected accordingiy. |

4, Also Lhe appiicant was a party in 0A 18§4/2000. Theredore
AL 4is not necessary That he should have beeh a pariy in ithe othexr

OA a4 observed by the respondents.

T

. In tfhe {acts and circumstances o4 the case Lmpugned

orders dated 26/7/2001 and 28/11/2001 are quashed and set aside.

The 0A 44 aliowed. No costs,

6. The applicant’s sServices have been Teaminated. The
respondents are direcied 1o re-engage ithe appficant and Freat him
ah A dervdce from 2071272001 T4iLE the date o4 his re-engagement
a5 continuous service, Howeven, he shalld noti be entitied o any
backwiges for TLhe aforesaid perdiod. This may bhe done within a

peiiod o4 one week {from the datfte of receipt of copy of This

arden,
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MCMBER{A] VICE CHAIRMAN
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